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C p.?77/98 in
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■  the 22nd day of January.1999
New Delhi . this

c CMT LAKSHMI SWAMINATHAN.MEMBER(J1
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,  ■ f ■ s, indusfrisl Research
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2.National ^
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Shr i Bhura RamQr.No.B-2.NPL Quarters
New Rai inder Nagar..
New DeIh i

0 R D E R(ORAL^)
HON-BU. SMT.LAKSHM, SWAMiNATHAN.ME^BERUt

V,e have heard Shr, D.S.Adei . learned couns
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on 5.5.98. Learned counsel
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delay in fi l ing this C.P.

t Of Courts Act.1971 read with Section 17 othe Contempt of Cour is not
•  irative Tribunals Act.1985. thisAdm I n i st rat i ve i '
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member (A")
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